Central Administrative Tribunal
Principal Bench: New Delhi

CP No.659/2014
MA No. 698/2018
in
OA No.380/2014
New Delhi, this the 21st day of February, 2018

Hon’ble Mr. Raj Vir Sharma, Member (J)
Hon’ble Ms. Nita Chowdhury, Member (A)

Dinesh, (2201058756)

S /o Ramphal,

R/o H.No. 4067, Urban Estate
Jind, Haryana.

Shiv Kumar, (2201557353)

S/o Naresh Kumar,

R/o Village-Tikal Kalan,
PO-Dhaniphogat, Tehsil-Ch. Dadri,
Bhiwani, Haryana.

Lokesh Kumar, ( 2201008322)
S/o Puran Singh,

R/o V.P.O.- Bewal,

Distt. - Mahendergarh, Haryana.

Rakesh Kumar, (2201095414)
S/o Sh. Ghanshyam Mandal,
R/o Priyadarshani Nagar,
Dhabia Kothi Road,
Jilkamanji, Bhagalpur,Bihar.

Amit Kumar, (2201090586)
S/o Sh. Satyabir Singh,
R/o V.P.O. Sanghi,

Distt. Rohtak, Haryana.

Sukhshyam (2201547065)

S/o Sh. Vijender,

R/o Khasra No. 110/9, A-7,

Firni Road near Dayanand Dharam Kanta,
VPO Mundka, Delhi.

Ketan Rana, (2201560652)

S/o Satyawan Rana,

R/o H. No. 430, Shahbad Daulatpur,
Delhi-42.



8. Sandeep Kumar, (2201018977)
S/o Rakam Singh,
R/o Vill. Mukteshwara,
Post- Dattyana,
Dist. Ghaziabad, U.P.

9. Dharmender Malik, (2201012594)
S/o Amarjeet Singh,
R/o H.No. 876/29, Kamal Colony,
Model Town, Rohtak,
Haryana-124001.

10. Sumit Kumar (2201077292),
S/o Sh. Dilawar Singh,
R/o VPO Kitlana, Tehsil & Distt. Bhiwani,
Haryana.

11 Gaurav Yadav, (2201116589)
S/o Sh. Surender Singh Yadav,
R/o B-734, Sector-01,
Vedvyaspuri, Colony,
Opp. Subharti University, NH-58
Meerut, U.P. 250005.

12. Ankit, (2201545787)
S/o Hari Om,
R/o C.P.J.-III, H.No. 102,
New Seelampur, Delhi-53. ...Petitioners

(By Advocate: Mr. M.K. Bhardwaj)

1.

Versus

Sh. Ashim Khurana,
Chairman,

Staff Selection Commission,
Block No.12, CGO (Complex)
Lodhi Road,

New Delhi.-110003.

Sh. D.B. Singh,

Secretary-cum-COE /Regional Director,
Staff Selection Commission,

Block No.12, CGO Complex,

Lodhi Road,

New Delhi.

..Contemnors/Respondents



(By Advocate: Sh. H.K. Bachpai for Mr. Gyanendra Singh,
Sh. R.K. Sharma, Sh. N.D.Kaushik])

O RDE R (Oral)

By Hon’ble Mr. Raj Vir Sharma, Member (J):

Heard the learned counsel for the parties.

2. Learned counsel for the petitioners submitted that in
para 48 of the judgment dated 30.07.2014 passed in OA
No0.930/2014 and other connected OAs, this Tribunal
has quashed and set aside the show cause notice and a
direction had been given for allocation of the services to
the petitioners. Although the respondents have forwarded
the dossiers of the petitioner/petitioners but allocation of
service is yet to be done by the respective user department.
On the other hand, learned counsel for the respondents

submitted that they have allocated the service also.

3. Leaned counsel for the petitioners submitted
that liberty should be given to the petitioners to approach
the Tribunal in case any delay occurs in allocation of

service by the user department.

4. In view of the above, we are satisfied that respondents

have substantially complied with the order of this Tribunal.



Therefore, this CP is closed. Notices issued to the
respondents are discharged. However, the petitioners are
given liberty to approach this Tribunal in case any delay

occurs in allocation of service.

5. All pending MAs are disposed of accordingly.

(Nita Chowdhury) (Raj Vir Sharma)
Member (A) Member (J)

/mk/



